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Misc.Aprin.No . 
In 

V' 1t Petition N0 . 

(W) of 1983 

1983 

1 .Pa nsh\I rhpr 

lin 
'on& 

Singh, a ged about 43z year s, SC?) of 

S.Ing%resiclent of wan'mpur onistrict 

• ke,i(;,i(i  

In the Hon' ble High Court of Judicature at A ilehq ha a 

Lucknow P en ch, Luelmo 

2.Inera Sen 
Sri 13a Rang 

Ida aged. about 40 years, son of 
uklasr e si dent of GilaulitPur e 

Shukul.Po sb ff oe It iatFok,Di sbri cb Goni3 

	Petit loners 

1.The Unicn of India t rough the G mere the ra per, 
N. Exall 1'9 Goraihrur, 

2.The Division), lla ilvey ,nager. 
Di ifisiona 1 3 ff.i.cestA shok Margst.ucknow. 

3.1he D vls1ona1 98.fetyOfficor,n .F Jia 11 y, 
siona 1. 0 f ficestp shok Marg,Lu.ctho 

o rp.rart les 

appll caD Jon  

This aprlica. tion on beI1f of the a prli cents 

e.bo ire named. most r e F3pe ttf lly shorreth: 

That on the ha si s.  of the fa et s state er3_ and 
groun dB raised in the a commnyine.: pet ltion the 

applicant s pray that this Hon' b le Co u.lt be 7)1% sea: 
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This humble petition on behalf of the 

oners above-lea most r espec dully sho meth :- 

de 2 s.210-270 while petitioner no.2 

everted to the TX) sb of Marks Man 
.de li 8.210-270 fcro i .  the to sb of A s sista It (kiertl 

qa, cil li s . 225-308.1\he reason for passing the irrry t_li ed. 

order dated 4.10.198,3,as a. pelum,1 of the same would 

show is sta.,t. to be \sarrender of two posts of 
\ 

siliallers grade i, s. 0-400 and six peranent TP sts 

o f Prakerma.n scale li s.25-3o8 and sanction in 'pia Ce 

of the surrendered pos6 of the followirr for ro st sf 
\ 

3 r0 sbs in gl'ade ii 8.450-700 cif Prel Control 
and ' 

\ 1 pest, in the male g e la, 0 f xi 3. 450-7 00 as ive 
Resefve of Ares Control \  Gonda yard. 

1 

A tAi. A copy of the notific?..ton c'eted 25.3,1983 is 
being annexed as annemire no to this petition. 

That with a, view to fi up 8 perranent to sts 
of 1Vokernen scple s. 225-308 4, no -btu tion wa s 
i soled by the T)i visional ilway manag 

( personnel.) 
on 24.9.1979 inviting a ppli c? t rts trom alp, SS 

1. 	I t the present wr it_ petition Is directed 
arT, in St .1.n order for t he petit loner s r ever s ion 

from the ix) st of .A ssistent (bard sca7e H8.225-309 

co that o cabin iipn / mark s Man we.de 13 8.210-270 
A 

passed by opposite re,rty no.? oonte ined in office 

order dated .10.1983 a. true copy of which is beinp:. 
annexed_ 8,3 arktexare no.1 to this petition. IA perturt,1 
of the a?,id oikc,ler would. sl-ow that the petitioner no. 
1 	is watt tc:\,, he reverted to his substantive ppm',  
of Cab in an gra 

is sou,t6 to be 



. 'Petit loners Benskii Dhar ingh and an tether s.... 

Si.  No. j 	Description of iners 	re, ms 

' 1. 	Trit Petition 

 ,A nnexure no. 1 
4or1,.e copy of the order dated 
4.10.1983. 

( 

A 

"/17  (.5,„;\ ge 6,7  ();(0  • 

LC" 	 14- CH bie 	Court of Judi mture at A.11ahabed 

ruckno w Bench...U.101mo w. 

In the 

77r1t pet it ion No. f 1983 

versus 

Union of India through. the General ham qex,N.E. 
la Ii!ay,Gora.khpir Etna anothers 	or". rprties 

Index  
...•111.1110.111.0#0.10. 	 • 

Annexure no.2 
true co ry o f t he not if i tion 
dated. 25. 7.1983. 

Annexure no. 3 
true copy of the not ificption 

dated. 24.9.1979. 

Annexure no. 4 
true copy of the order dated 
6.3.1981. 

mexire no. 5 
true co 77 of the re,riei ee tea 
1.8.1981. 

afflvlt 

vpkaiatnama 
41111.11111.1womy..............110•••••••••••••...011.0111mem.11.11111.0.111.110.101.11111041010.01...10••••••••r 

Lucknow rated 

7 

Vrere ) 
A (Ivo cate 

Ootmsel for the pet  :imers 
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employees on the various rs) sts indicted be ow 
carr yin the sQ-ile of 'a s. 210.270 : 

1) Cab in Man 

2)Tiev3' rnan 

3) Lire Jarnada,r 

SiFTal Man 

Shunt Man 

Ma.,rks PAan 

Courier 

petitioner no. I wa s then working es cal,in kan *1_11  e 
Tet it loner no.2 vss vorking as marks an. The 
Tv 1tionefs fulfilled the requisite eduaa tiorlal,age 

and service qualifi cltions indic)t ed in the Baia 
notification dated 24.9.1979 and a ccordiry 

mbraitti ed their candid? wre for spwinttnent on the 

p3si-J of Brakernen scale H8.225-308' .A true (pry or 
the said. notificp.tion da ted 24.9.1979 is bein7 
annexed as annemlre  no .3 to this  writ net %ion. 

3. 	That in persuance of the sald notiric-Tbion 
ted 24.9.1979 .the petitioners appeared. at the 

nitability test and qualified in the sid. suitabilit 

tet and. were given rrovisional offi datinq 

Iromot ion on the TO .5.6 of A. ssistan UtiP.ra. by rnepris of 
f flee order cbted 6.3.198 1 LA true copy of the 

order dated 6.3.1981 .A true copy of the 

id order date d 6.3.1981 is being annexeda s 

annexure no.4 o t"Li.i.s petition. A Deli ml of the 

ffice order 'would show that the Twovision711 

promotion ve,s re de since they were st171 requir
to 	

e(1 
ss the A ssistent Guard plomotion course to be 



/6 

• 
helda '4 the t in ing, who o muze f fa roar .111 e 
pe 616ioners were sent to undeigo the mid tL inino7 

mar se whidi was scheduled to be held between 

14.4.1981 to 1.5.1981 . 

That the petitioners qualified et the mt.; 

nromotion course end their names were Placed on the 

Panel with 	s iiiblithed in -ohe N .E.1fl 

konthiy (lezEtte in its issne dated 1.9.1981 at 

rage 462.A tnie cory of the sn.id ne1,ns rtthlithed 

in the mid. monthly gazette is beim!, annexed as 

anne,ture  no.5  to this pet ition.ln the mil renel the 

name of vat jtioner no.1 was shoivn et Sl.No.1 whVe 

the name of petitioner no.2 was sliown at serial No.4 

amon7st. 6 persons placed as the rrnel. 

That the sele ction Is held to fillur penTp-nent,  

exIstiw ve :Iricies a, swell 2574 thereof s anti ciretecl. 

vacandes likely to ocoir during the wncy 0 f the 

panel .It is stated that the petitioners sel_ection on 

the ro Ft o f 7ra,kerman f744P,. 	s.225-308 Tir s 	/e 

ac.,inst. permanent no sts.in rara 122 o f the Indlen 

E steb7.1 411/lent ,annua.1 it has been indimted. 

that the 1,ustsof prakerfsn in scn,lelis.100-130 are 

fi tied up by promotion from c1a ss IV eaqpry.lhe 

scale presently is equated to s.225-708. 

6. 	That the to tal ertrencrth of the rost of 

A ssis 4.nt 	rdsArakerman in the rtc'rnow Division 
of the N.E.Reibtay is 32..ehe Lucknow Division 
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arampelaus of ka..nTur Anvarg3.nj stp,tion as also 

6ond3, station .Six posts of nakenan have b e en 

surrendered as would be evident Tom the order 

dated 25.3.1983.According to the penel notified 

In the . vionthly rezEtte dated. 1.8.1981,Bale lhanker 

and FiengTh:ri are the juniorrosb P sSisbant Guards 

and not the petitioners.Petitioner no .1 is the 
seniormo s in th e eel a panel while pc tit loner no . 2 

ha s b een shown at serial_ No. 4.4 I s -therefore, 

bed th the asemption in the 171T:timed or der 

da*ed. 4.10.1983 that the net tioners pre the juniormo 
A ssistant (tia.rds is vholly without ha As and. is 
erroneous. 

A perusal of the trrrumed or der EV-6 f.d. 4.10.1983 

would iii.Ither shs)w that four per sons,narrelY#  Sengrari # 
H aaraj ,1ihaIandAbd. iHal are soupht to be 

tie,nsf a' red,. to Lucknow Junction 171111 Gonda, stat 1 on 

on the settle st of ssistp,nt Guards w1511e the 

petitioners who areworkinicr, at Luclmow Junction p.s 

ssiste.nt (tards are soutt to be rev crbed. 7p,ngroarn, 

Fiertes.5 end. bhal have been placed lower in serial 

In the panel than petitioner no .1 while 6angierri has 

been pla ced lower than petitioner no.2 in the mild 

panel. 

6. 	hat in the circumsiRnees detiailed above 

e,nd having no otnee °qua ly effective end speedy 

s,lterm. *ive rftier the lvtiti crier s se f.Fk to pref 

this petition and oft fbrtb. the following. etriongstr: 

other: 

7-‘ 
I. 

Grounds 

(a) 	Because the petitioners s vie ction hev j  
‘,0./  been nede e 	perman Int T ats cf AgIs 
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/BrSk erren rp, e13 s. 225- M8 and, they having been 

placed in the re,nel. are entitled to catinue on the 

mid To sts of .A ssistent Guards. 

(b) 	Because in dew of the fact tl-st the To sts 

of .A. ssistent Guards held by the petitioners b eing not 

va canto there was no reason or 5.11stifletion tr 

surrendering the se,18 periyanent rosts an sanctionip7 

instea.d the creation of sare other Tosts n otl-Iffr p'.1's des 

(e) 	.Reesuse the a znpc1io in the impugned order 

that tte petitioners are the juniomost is wholly 

unfoundedan the po st of A ssistant Guard seniority 

has to be determined on the Is sis of placement and 

ranking, in the panel end the petitioners clearly are 

not the :junior= st in the mare of As stent Quards. 

Thn the irapapp:  ed or cla` is based on wr onFe. ssirrotion 

and has been re ssed for a)llalera reasons. 

(6) 	Pecan F.e. in view of the fa et Vat cianfmaati 

H eas • Sukhpi and Pals Shenker who are junior p rt w Fre 

ced lower in the renel than petitioner no. 1 ha ve 

bem alio 'Ted to ontinue wille n order for his 

r eversion has been re ssed and it is clearly violative 

of the provisions of .Article 14 and 16 of the 
\Olonstitution of India. 

Th erefore. it 
tiflt 

 
this 	 remectfoly  non, 	

(1)114 be 
ee8 (1) 	

to 1802e  a tzt:ti 
 or (I./rect./4i 	

u or 00  rb4eoi 4. zo. 	
12'62  of 

	

cit)e A. 	
410/) 

°8 eefq. .19°3 '4 

	

1(t),A4 	
ete,i4 

7V, 



-T 

-7 - 

a f cabin man and itarks mpn• 

(11) to lame a writ or certtrari or 2. writ 
or 	or alre Von in the na thre of cerb trari 

to (pas h the order (let ed 25.3.1983 in so Thr s it 
seeks to airrend er the pernenert posts of s si start 

Guards Ara.kerrnen held by the Tettioners afb 

having been duly selected„. 

(ill) to Ise such ot her 	ection or oraer 
including an or 	as to co sts which in the 
cir a:instances cdf the case this hon'ble Court may 
deem just and troper. 

Pat ed. Luciarow. 

9.11.1983 
( 13.0.5akena) 

A dvoepte 
Counsel_ ibr the retitioners 

r*,,Ayt 
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AFFIDAVI 
,78 

HIGH COUR? 
ALI-AHAB& 

( 

In the Hon'ble High Courb of Judicature et fillahabe 

Lu &no V/ Pen ch, Luc lzno 

Writ petition tio. of 1983 

Panshi Dhar Singh and. another 	Petitioners 

verrjjs 

gnion o f India and anoth er 	 orr.rerties 

fricbvit 

I, the depon fnt T3ansi Dhar Singh aged about 43 

yee.rs son of Sri Man Karan Singh,resiamb of Adanim,trtr, 

Di str I cb Con, do he reby solo !ml y a VI:n/1 a no, sta te 
on oeth as under: 

That the aeronenb is the 7)et it loner no.1 
In the above noted case and doing the pa iii on 

behalf of the petitioner m.2 and, as such he is 

tiy convcr nb with the fa ct•s derc sea in the 

a ca)mpen ying writ pet it ion and in this a f fide vit. 

That the conrJeits of pares 1,2, 3#  4,erla 5 
of the a.coomlanying writ net it ion pre true to my 
own knowledge . 

NO. 

3. 	That the annexures nos 1,2,3,4 and 5 are 

true copies whidi are issrea by th e competent 
e,utliorit le s. 

e(tuckrow 
S 4-) 



.-2- 

ve,rificat ion 

I, the above named. deponent do hereby verify 
that t ie cat en ts of tere s 1 to 3 of t Its 8 f ficb vit 
are true t umy own knowledPedieltrb o f it is fl  se 
and not hing materlal ha s been concealed so heir 

4 	 me Co d. 

4 	 atom° w. "gat ed 	 it Tenant 
1  -I') 

I identify the deponent rho has sioned 
before me. 

eio 14. 7; -- gCS2406,4-1, cuocate  

	

olerrinly a f *rimed be for e, me on 	.11  

at. 	a, .m/p.a.by 	0--A--= 
the deronent who is idfntified, by 
Sri 	 clerk to Sri P.C.E3a1tna 

dvocat1e Hg h Court Luckm w Benc4Leio. 

I have satisfied myself by exttriiningthe 

deponent that he understands the cut ents of this 

a f fidavit which has been re orb and exrla lned y 
me. 

)0)16 
1 -11 
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1/ True Copy // 

Sutra] Ai • 
LucIan.,w 13 

LLICknow 

C_ 

• CENTRAL ADMINISTRAIV TAIBUNAL 

CIRCUIT BNCH 4UCKNOW  

    

X.A. NO.1195 of 1983 
(W.P. NO.5974 of 1983) 

B.D. Singh 	 olaorolit* 

Versus 

Union of India '" Others .... .. 

22.2.1990  

Hon'ble Justice K. Nath, V.C. 

hon'Ole,Mr. K...011Uyva A.M. 

Applicant. 

Respondents, 

The case has been called twice. No body is present 

for the applicants. Notices were issued by registered post 

to the applicants as w141 as to their counsel but no 

appearance has 

applicant No.1 

Yteltxt that " no 

circumstances, 

been made on their behalf, notice to 

has been received back with the remark 

trace of his could be found ". In the 

this petition is dismissd for non-prosecutic 
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